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CENTJ.iAi. A.OviINIS TBA TIVE TRIEUNAL 
f\LlAHAEl-\D BEI\CH, AL1.AHABAi2.:, 

Allahabad, this the 2nd day of June, 2.o04. 

CUOR.Jiil : HON. i\'iR. JUSTICE S.R. Sl!~GH, V.C. 

HON. MR. D. R. '{IWARI, A. M. 

O.A. No. 05 of 2004 

l. !..al Bahadur S/O Shri Hira Lal 

2. Mabeinra Kumar Yadav /O Shri Gama Prasad. 

3. Kusbal Singh S/0 Shri Iv ohan Lal. 

4. Bakesh Kumar S/O Shri Radhey Shyam. 

OPEN OJRI - _ .. 

All R/O Village Teliyatara Post ll.nnduma, Tahsil Handia, 

District Allahabad. 

5. Ashi sh Kumar Singh 

6. Amit Kumar Singh, both Sons of Shri Jagpat Singh R/ O 

Village Dhanni Ka Pura, Post Dumduma , 1ahsil P~ndia, 

District Allahabad •••••• • •••••• Applicants. 

Counsel for applicants : Sri D.S. Yadav. 

Vex-sus 

l. Union of Lidia through Secreta.:cy, Ministry of Q:fence, 

South Block, New Delhi. 

2. Director General Ordinance Services, South Bl ock, New 

Lelhi. 

3. Central Ordinance Depot Chhiwanki, .rAllahabad through its 

Commandant. 

4. Commandant, Central Ordinance Depot, Chhiwanki, Al_ahabac 

5. Army Ordinance Core, .Record Office, Sikandarabad • 

• • • • • • • • • • • • • • Pe spondents. 

Counsel for respondents : Sri R. Sha.nna. 

0 R D EP.R (OML) 

BY HON. MR. JUSTICE S.R. SINGti2 V.C. 

Heard Sri D.S ~ Ycidav for applicant, Sri .Raj iv 

Shailna, learned counsel for respondents and also penised 

the pleadings. 

2. 

post of 

The application f cims of the applicants for the 
~--v-'-1J;LL,~ 

s~;e-keeper, ,_pursuant _to advertisement dated 

cruc\) 
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19.11.2003 was rejected due to certain defects but as stated 

in the counter, they were permitted to appear in the test 

held on l.2.2004 and Sri R. Sba:ona, counsel for respondents 

submits at bar that their result would be declared on merits 
·v' 

and their candidature~ would not be rejected on the grounds 

of defects in the application fo.zms. 

3. Accordingly the O.A. is disposed of with the 

direc-tion to the respondents that result would be declared 

on merits by ignoring the defects, if any, in their applica­

tion f o.nns. 

No order as to costs. 
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A.M. v.c. 

Asthana/ 


